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New Delhi: this the § - day ofJU LT ;20004

HDNS.BLE MR.S.R.,ADIE,VICE CHAIRMAN(A) &

HONV'BLE MRZKULOTP SINGH MEMBER (3)

1, omtil Geeta Dua‘1

" w/o Late Shri Surlnder Kumar Dua‘y}
R/o 187, Delhi Admniiflatsy
Nimri Ashok Vihar, phase=-IV,
Delhl J

2. Smt/'Abha GUptar;

> /o Shri Neeraj Guptaly
R/o 45y Chandu parky
Krishna Nagary .
Delhi=110051 s Applicantsy!

(By Adwocate: Shri Ashok Agarwal)
1, Union of India,
through Secretary :
Ministry of Health & Family Uel f‘are

Nimman Bhawan=IT
New Delhid

2. Govtd of NCT of Delhiy
through its Secretary .
5, shyam Nath Margy
Del hi=54,
(By Departmental Representati\ﬁ)
ORDER !

MR, 5.2.ADIGE vC(A)

Applicants seek revised pay scale of Ps4i1 400=2 600

wedrd 247790 with all consequential benefitsyl

2 Appl:.cant No'?M states that she was appointed

as Assistant Librarian(R326024M) in Health Department;
Govtd of NCT of Delhi in Sep tember,1977 on adhoc

basis and was regqularised as such \,1.""&3'._??.;j 1,i6.81 vide
order dated 101115183} she was promoted as Assttid Librarian
(senior) in pay scale of RM200-2040 wiedfs 31.112,87

and is presently posted as such in maulana Azad Medical
College'd Similarly Applicant N:).j*Z‘ has been in employment
of Health Depttil Govéd of NCT of Delhi sinc® Marchy1988

as Asstt? Librarian (stil) in Scale of ®J120052040 and is

working as such in School of Nursing, GTB Hospitaly! Delhil
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] Applicents state that the IV pay Commission -

in its report -(paré 11763) recommended that a Committes

be set up' to undertake revies of the pay scal esy
qualification and recruitment lewls of responsibility
of Library staffid They state that such 2 Committes was
sst up which submitted its recomméndétion s to Govty
on the basis of which 0.Ms dated 24175190 was issued
“(‘Annexurel‘-cl) by oI introducing @ pay structure for
iibrary Staff, As per this OM dated 2 4373% various
scales including the ;cale.- of f8J1400-2 300 were
clubbed together f‘oir which the new scale uas R11400= 2600
with the change in designation to Library Infomation

i Wffrﬁ?md,.. teps were taken to
Ass:.stan.tk but despite that OM no step
revise applicants' paysd They state that Respondent
No2 issued letter dated 239392 (Annexursid) conveying
sanction of LG,Delhi to the crea_tioh amongst others of i
the post;of‘ Library Infomation !‘\sstt'.’, but inspite of
the aforesaid letter respondents have not taken steps to
revise their pay scale to Rs;/1400-2600 despite several

representations made by applicantss' Applicants furthar

state ’chat' in response to respondents' letter dated

29‘..;’31'&’*'93'(Annemre-’-F‘) asking whether they would like to
continue in the old scales or come to the new scale
contained in letter dated 2437.,'905 they op ted to come
to the neu scales ui-thin the prescribed period of

3 monthsy but despite that no action has been taken

by reSpondBntS';ﬁ,

4 Respondents in their reply f‘iledv on 675,198 admit

that pursuant to the report of the review committee,

posts in Library cadre were created vide sanction order

dated 23:%9.192 and subsequently notified on 17,11,'94

but contend that grant of revised pay scales to ths
existing incumbents is to be requlated in accordans

with recruitment rules for the heuly cre2 ted posts,
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which are under processsl

5 Applicants in rejoinder state that as they

are already in service of respondents, it is not

necessary to wait for framing of recrui tment rules
and even if it was necessary, it is respondents’

fault for not framing them #£ill now' A

6. We have heard applicant&® counsel Shri Agarualll

~ .The departmental representati’ve appeared for regpondents'ﬂ

ol During the course of hearing, applicants‘.;
counsel invited attention to MA No1506/99 filed
by them eclosing a copy of Gazette Noti fication dated
30719197 communicating révﬁ.séd pay scales for certain
common categories of Staff including those o ffice

staff working in Organisations outside the Secretariat

From this Notification dated 3019:197 it would 3ppear
that the authorities had proceeded on the .basis |

that the existing scale of Librarian was R 400=2600
and the revised scale applicable uw,&df 171596 vas
.Rs“';"iSSDD-;-QDOUE‘"I' Appiicants' counsel seeks to strengﬁen
his argument. on the baéis of this notif'.ication and
contends that even the benafit of this notification

-ha-d.not been extended to applicants uho were draving

revised pay of only Rsil4000/-3

89 There is merit in the contention of applicabts
that their fitment in the r.e.vised pay scales should

not pend indefinitely merely because respondents

have not ful filled their reSponsibilitylof‘ finalising

the recruitment rules for the newly created p.osts‘?i

In the reply filed on GJI5198 it was stated that finalisetgs
of the recruitment rules were in progress, but despite

the passage of 2 yeérs’; th-'e RRs hawe still not besn

finalised which is very unfocrtunate’d
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ER We dispose of this OA with a diTeéction to
respondents to take a final decision regarding
fitment of applicants in the pay scales introduced

by OM dated 244739 and subsequently revised from

time to time within 3 months from the date of receipt
of a copy of this orders Ffor this purposs if the

RRs have still not been finalised by that date?y
respondents should consider taking a final decision

on the basis of the draft recruitment ruledd No costs]

Aﬁu,xjéé/ | ‘/4’€;Tozt?
( KULDIP SINGH. ) o ( 5.R.ADIGE

MEMBER (3) VICE CHAIRMAN(AYY
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